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IACA/ORDER

Dr. ARJUNLAL SAINI AM;

Captioned appeal filed by the assessee, pertaining to Assessment Year
2018-19, is directed against the order passed by the Learned Commissioner of
Income Tax (Appeal), National Faceless Appeal Centre (NFAC), Delhi, vide
order dated 24.10.2024, which in turn arises, out of a penalty order passed by the
National Faceless Assessment Centre, Delhi / Assessing Officer, dated

13.08.2021, u/s.272A(1)(d) of the Income Tax Act, 1961.

2. At the outset, Learned Counsel for the assessee submitted before the Bench

that assessee wants to withdraw this appeal. The 1d.Sr-DR for the Revenue did
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not raise any objection. Accordingly, I accept the prayer of the assessee to

withdraw this appeal.

3. In the result, the appeal of the assessee, is dismissed, as withdrawn.

Order pronounced in the open court on 30/04/2025.

Sd/-
(Dr. A.L. SAINI)
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